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13.3.90 
	 hr Sivan Pillai for the applicant. 

It is seen that notice of the application has 

not been served on the counsel of respondent. This 

may be done immediately. The caé.e be listed for 

hearing on admission on 15.3.90. 
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None appears for the applicant. Respondents 
are represented through counsel. Time till 18.6.90 
grantd to Pile reply, if any, as prayed Por. 

22.5.90. 
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Both sidas represented through counsel. 
Time till 18.7.90 granted to file reply, as 
prayed for. 
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Both sidesLrepresented through counsel. 
Time t±ll 21.8.90 granted to file reply as prayed 
for as a last chance. 	- 
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None appears for the applicant. Responden 
are represented through counsel. Time till 
5.10.90 ranted to file reply, as prayed for, as 
a last chance. No further adjournment will be 
granted for the purpose. 

21.8.90. 
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Noneappears for the applicant. Respond-
ents are represented through counsel. Time till 
5.11.90 granted to file reply, as a last chance, 
as prayed for. No further adjournment will be 
granted under any circumstances. 

5.10/90. 
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None appears for the applicant. Rs-
pondents are represented through counsel. Reply 
has already been filed. Time till 3.12.90 
granted to rile rejoinder, if any, as a last 
chance. 	 - 

5.11.90.  

The applicant is'epresented through 
counsel. None appears or the respondents. 
Rejoinder has not been filedso far in spite of the 
time granted for the purpose. Hence, posted for 
hearing before the court on 10.1. 	and in the 
pleantime to file rejoinder, if any, as prayed for. 
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Cz4) I Ir SLvan Piiiai for applicant 
r TA Rajan for rspondnts . 

S - 	the .raqust of the icarned counsel for 

thF3 p rtias., list for Pinal haaing on 19.4.91 .  
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Ilr,Sjvan Pillai — for appint. 

Mr.MC Cherjan 	— for res. 

At the request, list for further direction 

on 21.6.1991. 

20.6.1991.' 
4 	 - 

5PM & AN 

Mr.Sivan Pillai — for appint. 

Mr,MC Cherjan 	— for res. 

Adjourned to 17.7.1991 for further haaring. 

21.6. 1991 

WM&A VU 

I7j0** Mr. 3$vao PIlbs$4.r sppUos 
1r,Mr Oswlso vt* Mr. rse4r.coio.e1) 
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